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only the hon, Member looks into the
figures with regard to Gujarat, he will
find that there we have given a good
deal of money during this year for
the purpose of meeting these various
expenditures.

A ceiling on wurban proporty is
under consideration. We have been
talking about an urban ceiling for a
long time and I hope something
comes out soon. Some paper has also
published some sort of Bill. I do not
know how far it is correct.

With regard to economic offences,
I entirely agree that they will have
to be treated in a different manner
altogether because I find that even
in cases where there is provision for
appeal to the Supreme Court, they go
to the High Court and get a writ
Once you get a writ and a stay from
a High Court it stays there for years
and years together. T have made
mention of it in my speach also that
economic offences will have to be
dealt with separately,

SHRI MD JAMILURRAHMAN
(Kishanganj): Are you bringing a
comprehensive Bill?

SHRI C. SUBRAMANIAM: 1t is
now under the consideration of the
Law Ministry and is in the process of
formulation 1 hope it will be possible
for us to bring it.

Shri Bhattacharvya again raised the
question as to why there is scarcity
in spite of food availability. You will
have 14 hours to discuss the Agricul-
ture Ministry, It is that Ministry
which deals with it, and he will get
all the answers at that time Because
of this gquestion of multi-national
corporations and wvaious things, we
have brought in this para and we are
taking action on this. And we are
giving this assurance that we are not
going to allow the role of these multi-
national corporations, particularly the
role of upsetting our economy here
and upsetting the Government else-
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happen elsewhere. It cannot happen
here particularly because the muilti-
wmational corporations are managed
and manned by Indians. And I don't
think the Indiang are so unpatriotic
that they would play into the hands
of big multi-national corpofations.
That is one safe-guard we have,

Mirdhaji raised the point of net
zero aid Since last year and this
year, what is the aid?” For crude
alone, we are paying Rs 1200 crores
more than what it should be; for
fertilisers another Rs. T00 crores: for
food which we are importing, another
Rs., 600 or Rs 700 crores On the
whole, you will find that there is 2500
crores not outflow over and ahove
what was hapened. Therefore,
instead of transfer of resources from
other countries to our country for the
purpose of development the present
gituation is that there is net outflow
outside Thig is the situation which
we will have to deal with. That is
why. I am saying that there is no
question of zero aid. Whatever is
going outside, we HWave to get back.
It is our money which is going away.
may be due to international situation
on which we have no control But
we have some enterprise to get back
the money. And, I hope, the people
here will take 8 more rational view
of this Therefore, these were the
points that were raised. I thank the
hon Members for this.

15.08 hrs.

DEMANDS FOR GRANTS ON
ACCOUNT, 1975-76.

MR. DEPUTY-SPEAKER: We
take the next item—Demands for
Grants on Account. According to the
convention that we follow, there is
no discussion on that,

SHRI MADHU LIMAYE (Banka):
Mt wat?
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MR. DEPUTY-SPEAKER: If we
strictly go by rule, we cannot prevent
you. The point iz that this is an
interim grant fo enable the Govern-
ament to run its business for an in-

terim period. And that is the cone
wvention.

SHRI MADHU LIMAYE: When
the rule allows, kindly allow us to
make brief observations.

MR DEPUTY-SPEAKER: I look-
ed into the rulec and strictly accord-

ing to the rule I cannot stand in your
way

SHRI MADHU LIMAYE:
my nght!

I waive

SHRI S M. BANERJEE (Kanpur):
1 wrote a letter to the Speaker this
morning. 1 knew that I could not
speak under the rules.

MR DEPUTY-SPEAKER: I am
nnt taking my stand on the rules
because I looked into the rules and
1 told Mr. Madhu Limaye that I could
not prevent him and Mr. Madhu
Limaye had very kindly withdrawn
his demand You should also with=
draw.

SHRI S. M. BANERJEE: 1 with-
draw,

MR DEPUTY-SPEAKER: The
«uestion is;

“That the respective sums not
exceeding the amounts on Reventue
Account and Capital Account shown
in the third column of the order
paper, be granted to the President,
on account, for or towards defray-
ing the charges during the year
ending op the 31st day of March,
1976, in respect of the heads of
demands entered in the second
column thereof against Demands
Nos. 1 to 107.”
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The motion was adopted.

[The motions for Demands for
Grants on Account, which were
adopted by the Lok Sabha, are re-
produced below.—Ed.]

DeEMAND No, 1,—DEpPARTMENT OF
AGRICULTURE

“That a sum not exceeding
Rs. 30.32,000 on TRevenue Account
be granted to the DPresident, on
account, for or towards defraying
the charges during the yuar ending
on the 31st day of March, 1976, in
respect of ‘Department of Agricul-

ture',
Demanp No. 2 —AGRICULTURE

“That a sum not exceeding
Rs, 9.47,10,000 on Revenue Account
and not exceeding Rs. 1,85,25,99,000
on Capital Account be granted to
the President, on account for or
towards defraying the charges dur-
ing the year ending on the 31st day
of March, 1976 “in respect of
‘Agriculture’.”

DeEmanp No, 3.—FISHERIES

“That a sum not exceeding
Rs. 1,35,08,000 on Revenue Account
and not exceeding Rs. 22,96,000
on Capital Account be granted to
the President, on account, for oOr
towards defraying the charges dur-
ing the year (nding on the 31st day
of March, 1976 in respect of
‘Firesries".”

DemaND No. 4—AwNmvaL HUSBANDRY
AND DaAIRY DEVELOPMENT

“Thag a sum not exceeding
Rs. 5,13,03,000 on Revenue Account
and not exceeding Rs. 53,27,000
on Capital Account be granted %o
the President, on account, for or
towards defraying the charges dur-
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ing the year ending on the 31st day
of March, 1976 in respect of
‘Anima) Husbandry and Dairy Deve-
lomentl'Ol

Demano No. 5.—Foresr

“That a sum not exceeding
Rs, 1,38,05,000 on Revenue Account
and not exceeding Rs. 22,99,000
on Capital Account be granted to
the President, on account., tor or
towards defraying the charges dur-
ing the year ending on the 31st day
of March, 1976 in respect of
4F0rest!-|l

iEMAND No. 6.—DEPARTMENT OF FooD

“That a sum not exceeding
HRs 51,64,52,000 on Revenue Account
and not exceeding Rs. 1,55,92,000
on Capital Account be granted to
the President, on account, for or
towards defraying the charges dur-
ing the ycar ending on the 31st day
of March, 1976 in respect of
‘Department of Food'.”

DEmaND No 7 —DEPARTMENT OF RURAL
DEVELOPMENT

“Thaf a sum not =xceeding
Rs 9,72,25,000 on Revenue Account
and not exceeding Rs 1,00,05,000
on Capital Account he granted to
the President, on account, for or
towards defraying the charges dur-
ing the year ending on the 31st day
of March, 1978 in respect of
‘Department of Rural Develop-
ment'.”

DemManp No. 8, —DEPARTMENT OF ACHI-
CULTURAL RESEARCH AND
EDvoartoN

“That a sum not exceeding
Rs. 1,73,000 on Revenue Account
be granted to the President, on
account, for or t8%ards defraying
the charges during the ycar ending
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on the 3lst day of March, 1876, in
respect of, ‘Department of Agricul-
tural Research and Education’.”

DemaNp No., 9.—PAYMENTS TO INDIAN

CoUNCIL OF AGRICULTUR\L RESEARCH

“That a sum not exceeding
Rs. 6,56,00,000 on Revenue Account
be granted to the President. on
account, for or towards defraying
the charges during the year ending
on the 31st day of March, 1976, in
respect of ‘Payment to Indian Coun-
cil of Agricultural Research'.”

Desianp No 10 — DEPARTMET or
IRRIGATION

‘Thay a sum not exceeding
Rs 2,IT36.000 on Revenue Account
and not exceeding Rs.  74.27,000
Capital Atrount be granted to the
President, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March,, 1976 1n respect of Departe

ment of Irrmpgation’.

Demanp No. 11.—MINISTRY OF
COMMERCE

‘That a sum not ecxeeeding
Rs, 14,64,000 on Revenue Account
be granied to the President, on
account, for or towards defraying
the charges during the ycar ending
on the 31st day of March, 1876, in
respect of ‘Ministry of Commerce’”

DemanND No. 12 —ForelGN TRADE AND
ExporT PRrODUCTION

“That a sum mnot exceeding
33,28,62.000 on Revenue Account
and not exceeding Rs. 4779,38,000
on Capita? Aceount be granled to
the President, on account, for or
towards defraying the charges dur-
ing the year ending on the 31st day
of March, 1978 in respect of
‘Foreign Trade and Export Produc-
tion..)‘



287 Demands for Grants

[Mr. Deputy-Speaker]
Dermanp No. 13, —MinisTrY oF COM-
MUNICATIONS

“That a sum not exceeding
Rs. 16,64,000 on Revenue Account
and not exceeding Rs. 35,83,000
on Capital Account be granted to
the Presidént,” on account, for or
towards defraying the charges dur-
ing the year ending on the 31st day
of MaM™W" 1076 in respect of
‘Ministry of Communieations’,”

DeEmanp No. 14, —QOVERsEAs COMMUNI-
CATIONS SERVICE

“That a sum mnot cxceéding
Rs. 1.30,50,000 on Revenue Account
and not exceeding Rs. 80,97,000
on Capital Account be granted to
the President, on account, for or
towards defraying the charges dur-
ing the year ending on the 3lst day
of March, 1976 in respect of
‘Overseas Communications Service'.”

Demanp No. 15—Posts aNp TELE-
GrAPHS-WORKING EXPENSES

“That a sum not exceeding
Rs. 77,59,74,000 on Revenue Account
be granted to the President, won
account, for or towards defraying
the charges during the ycar ending
on the 31st day of March, 1876, in
respect of Posts and Telegraphs—
Working Expenses'.”
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on the 31st day of March, 1976, in
respect of ‘Posts and Telegraphs—
Dividend to General Revenues, Ap-
propriations to Reserve Funds and
Repayment of Loang from Geaeral

Revenues'”

Demanp No. 17.—CariTaL OUTLAY ON

Posts AND TELEGRAPHS

“That a sum not exceeding
Rs, 28,75,67,000 on Capital Account
be granted to the President, on
account, for or towards defraying
the charges ‘during the yuar endin:
on the 31st day of March, 1976, in
respect of ‘Coapital Outlay on Posts
and Telegraphs'”

Demanp No. 18.—MINISTRY OF
DFFENCE

“That a sum not exceeding
Rs. 2682,000 on Revenue Account
and not exceeding Rs. 2,66,36,000 on
capital account be granied to the
President, on account, for nr towaid:
defraying the charges during thc
year ending on the 31st day of
March, 1976, in respect of ‘Ministry
of Defence’ .”

Demanp No, 19 —DEFENCE SERVICES—

ArRmy

“That a sum not exceeding
Rs. 2,50,11,47,000 on Revenue Ac-
count be granted to the President, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March, 1876, in
respect of ‘Defence Services—
Army'"”

DeEmanp No, 16-—Posts AxD TELE- DEmMaNDp No. 20.—DEFENCE SERVICES—
GRAPHS—DIVIDEND TO GENERAL REVE- Navy
NUES, APPROPRIATIONS TO RESERVE
Funps anD REPAYMENT OF LOANS
FrROM GENERAL REVENUEs

“That a sum not exceeding
Rs. 22,43,29,000 on Revenue Account
be granted to the President, on

“That a sum not exceeding account, for or towards defraying
Rs. 5.91,86,000 on Revenue Account the charges during the year ending
be granted to the President, won on the 3lst day of March, 1876, 1n
account, for or towards defraying ruspect  of ‘Defence  Services—
the charges during the yuir ending Navy'.”
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Demanp No. 21—DEFENCE SERVICES— DEmaNp No, 26 —DEPARTMENT OF

Air Force

“That a sum not exceeding
Rs. 74,06,13,000 on Revenue Account
be granted to the President, on
account, for or toward. defraying
the charges during the yuar ending
on the 31sy day of March, 1976, 1n
respect of ‘Defence Services—Air
Force',”

Demanp No. 22,—DEFENCE SERVICES—

PENSIONS

“That a sum not . xceeding
Rs. 18,83,33,000 on Revenue Account
be granted to the President, on
account, for or towards defraying
the charges during the yar efding
on the 31sy day of March, 1976, in
respect of Defence Services—
Pensions".”

DeEMAND No. 23-——Carrran. QUTLAY ON

DEFENCE SERVICES

“That a sum not exceeding
Rs 39,57,71.000 on Capital Account
be granted to the President, on
account, for or towards defraying
the charges during the vor ending
on the 3lst day of March, 1976, in
respeet of ‘Capilal Outlay on De-
fence Services'”

Demanp No. 24 ——DepPARTMENT OF
Epucarion

“That a sum not exceeding
Rs. 23,42.000 on Ruverue Account
be granted to the President, won
account. for or tuwards defraying
the charges during the yoar ending
on the 3lst day of March, 1978, in
respect of ‘Depurtmant of Educa-
tion"”

DEMAND No 25.—EDUCATION

“Thay a sum not exceeding
Rs. 21,83,55,000 on Revenue Account
and not exceeding Rs. 848000 on
Capital Account be granted to the
President, on account for or towards
defraying the charges during the
year ending on the 3lst day of
March, 1976 in respect of ‘Educa-

tion".

faagRe 7.1

SocIAL WELFARE

“That a sum not exceeding
Rs. 2,37,81,000 on Revenue Account
be granted to the President, on
account, for or towardg defraying
the charges during the year. ending
on the 31sy day of March, 1976, in
respect of Dupartment of Social
Weifare'.”

Demanp No. 27 —MINISTRY OF ENERGY

“That a sum not exceeding
Rs. 1,58,000 on Revenue Account
be granted to the President, on
account, for or Towards defraying
the charges during the year ending
on the 31st day of March, 1976, in

respect of ‘Ministry of Energy’,

DemManp No. 28 —Power DEVELOPMENT

“That a sum not oxXceeding
Rs. 4,04,02,000 on Revenue Account
and not exceeding Rs. 13,97,32.000
on Capital Account be granted to
the President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day ot
March, 1976, in respect of ‘Power
Development'. ”

Demanp No. 20—CoaL AND LIGNITE

“That a sum ‘hot exceeding
Rs, 3,14,20900 on Revenue Account
and not exceeding Rs. 38,65,33,000
on Capital Account bel granted to
the President, on account, for or
towards defraying the charges dur-
ing the year ending on the 31st day
March, 1976 in respect of ‘Coal and
Lignite'.”

Demanp No. 30 -MINISTRY OF
EXTERNAL AFFAIRS

“That = sum nol cxceading
Rs. 16,54,52,000 on Revenue Account
and not exceeding Rs. 5,05,00,000
on Cuapital Account bo granted to
the President, on saccount, for or
towards defraying the charges dur-
ing the year ending on the 31st day
March, 1976 in respect of ‘Ministry
of External Affairs’.”
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DeEmAaNDp No. 31—MiINiSTRY oF FINANCE

“That a sum not exceading
Rs. 3,32,93,000 on Revenue Account
be granted to the President, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March, 1976, in
respect of ‘Ministry of Finance’.”

DeMaNp No. 32-—~CusToMs

“That a sum nol exceeding
Rs. 4.04,14,000 on Revenue Account
be granted to the President, con
acrount, for or towards defraying
the charges during the yeur ending
on the 31st day of March, 1976, in
respect of ‘Customs’. "

Denann No. 33 —Union Excise DUTIES

“That  a sum not exceading
Rs. 0.34.70,000 on Revcnue Account
be granted to the President, on
account. for or towards defraying
the charges during the year ending
on the 1lst dav of March, 1970, in
respect of ‘Union Excise Dutjes’.”

Demane  No. 34—Taxes ox  Incomr,
EsTaTE DuTY, WEALTH TAX AND GIFT
Tax

“That a4 sum not exceeding
Rs. 5,88,90,000 on Revenue Account
be grantcd 1o the President, on
account., for or towards defraying
the charges during the year ending
on the 3l1st day of March. 1976, in
respect of 'Taxes on Income, Estate
Duty, Wealth Tax and Gift Tax".”

DEManp No. 35--8tanv s

“That a sum not exceeding
Rs. 1,56,94,000 on Revenue Account
and not exceeding Rs. 13,66,000 on
Capital Account be granted to the
President, on account, for or towards
defreyting the charges during the
¥Year ending on the 31st day of
March, 1976 in respect of ‘Stamps.’ ”
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Demanp No. 36—Avpir

“That a sum not exceeding
Rs. 10,87.01,000 on Revenue Account
be granted to the Presideat, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March, 1976, in
respect of ‘Audit’.”

Demanp No, 37—CURRENCY, COINAGE
AND MiINT

“That a4 sum not exceeding
Rs. 5.86,20,000 on Revenue Account
and nol exceeding Rs. 3,49,63,000 on
Capital] Account be egranted to the
President, on account, for or towards
defraying the charges during the
vear ending on the 31st day of
March, 1976 in respect of ‘Currency,
Coinage and Mines'."”

DeMaNpy No. 28- PINsiONS

“That a =um not exceeding
Rs. 5.65.00,000 on Revenue Account
be granted (o the President, on
account, for or towards defraying
the charges during the year ending
on the 3ist day of March, 1976, in

respect of ‘Pension’.

Demany No, 449-—OpiumM aNp ALKALOID

FACTORIES

“Thal o sum not exceeding
Ks. 13,31,08,000 on Revenue Account
and not excecding Rs. 3,18.000 on
Capital Account be granted to the
President, on account, {or or towards
defraymg ihe charges during the
year ending on the 3lst day of
March, 1976 in respect of ‘Opium

and Alkaloid Factories’.

Demann No. 40-—TRANSFERS TO STATE

AND UNION TERRITORY GOVERNMENTS

“That a sum not exceeding
Hs. 50,08,33,000 on Revenue Acctunt
and not exceeding Rs. 17,003 " on
Capital Account be granted to the
President, on eccount, for or towards
defraying the charges during the
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year ending on the 31st day of March,
1876 in respect of ‘Transfers to State
and Union Territory Governments’. *

DeMaNp No. 41—OTHErR EXPENDITURE
OF THE MINISTRY OF FINANCE

“That a sum not exceeding
Rs. 6,08,05,000 on Revenue Account
and not exceeding Rs. 42,43,83,000 un
Capital Account be pranted to the
President, on account, for or towards
defraying the charges during the
vear ending on the 31st day of
March, 1976 in respect of ‘Other
Expenditure of the Ministry of
Finanee‘-“

JEMAND No. 42--LoanNs T0 GovieN-
MENT SERVANTS ETC.

“Thal a sum not exceeding
Rs B8,94,45,000 on Capital Account
be granted to the President, on
aorount, for or towards defrayine
the charges during the year ending
on the 31st day nf March, 1976 1n
respeci of ‘Loans to Government
Servants ete' "

JEmAnD No. 43 MiNisiry oF Hraotu
AND FaMiLy PrLannNIiyNc

“That a sum noi exceeding
Rs 10,76,000 on Revenue Account
be granted to the President, on
account, for or towards defraying
the charges during the wyear ending
on the 318t dav of March, 1976, in
respect of ‘Ministry of Health and
Family Planning'."

DEmanp No. 44- -Mrpicar  anNp PusLIic
HEaLTH
“That a sum not exceeding

Rs. 12,12,07.000 on Revenue Account
and not exceeding Rs, 533,899,000 on
Capital Account be granted to the
President, on account, for or towards
defraying the charges during the
year ending on the 3lst day of
March, 1976 in respeet of ‘Medical
and Public Health'.”
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Demanp No. 45—FAMILY PLANNING

“That a sum not exceeding
Rs. 11,18,41,000 on Revenue Account
and not exceeding Rs, 21,67,000 on
Camital Account be granted to the
President, on account, for or towards
defraying the charges Juring the
year ending on the 31st day of March,
1976 in respect of ‘Family Plan-
ning".”

DcManp No. 46— MiNisrry or Homr

AFFAIRS

‘That a sum not exceeding
Rs. 42,40,000 on Revenue Account
be granted to the Presiudent, ¢n
account, for or towards defraying
the charges during the year ending
on the 31st day of Marcih, 1976, in
respect of Mirustry  of Home
Affairs'."”

Demanp No. 47—CABINET

“That a sum not exceeding
Rs 1900000 on Revenue Account
be granted to the President, ob
account, for or towards defraying
the charges during the year ending
on the 31st day of March, 1976, in
respect of ‘Cabinet’.”

DEManp No. 4B—DFfpartMENT or PER-
BONNEL AND ADMINISTRATIVE REFORMS

“That a sum not exceeding
Rs. 1,02,24.000 on Revenue Account
be granted to the President on
account, for or towards detraying
the charges during the year ending
on the 31st day of March. 1976,
respect of '‘Department of Personnel
and Administrative Reforms'.”

Demanp No. 49—POLICE

“That a sum not exceeding
Rs. 28.02,86.000 on Revenue Account
and not exceeding Hs. 32,50,000 on
Capital Account be granted to the
President, on account. for or towards
defraying charges during the year
ending on the 31st day of March,
1878 in respect of Police’”
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Demanp No. o CeEnsus

“That a sum not exveeding
Rs. 56,431,000 on Revenue Account
be granted to 1ihe President, on
accounl, for or towards defraying
the charges during the year ending
on the 31st day of March, 1976, in

» a3

respect of ‘Census’.

DemAND No. 51—OTHER EXPENDITURE
oF Tur MINisTRY OF tlomMe AFFAIRS

“That a sum not exceeding
Rs. 17.41,85.000 on Revenue Account
and not exceeding Rs. 3.00,13,000 on
Capital Account be granted ta the
President, on account, for or towards
defraying the charges during the
yvear ending on the 3lst day of
March, 1976 in respect of ‘Other Ex-
penditure of the Ministry of Home
Affairs”. ™

Demanp No. 52—-DeLur

“That a sum not exceeding
Rs. 16,49,11,000 on Revenue Account
and not exceeding Rs 6,64.80,000 on
Capital Account be granted to the
President, on account, for or towards
defraying charges durning the year
ending on the 31st day of Marceh,
1976 in respect of Delhi’.”

Dimanp No. 53 -CHANDIGARN

“That a sum not  exceeding
Rs. 2,3594.000 on Revenue Account
and not execeding Ks, 76,491,000 on
Capital Account te granted to the
President, rm account. fur or towards
defraying the charges during the
year ending on the 31st day of
March. 1976 in respect of ‘Chandi-
garh.- L]

DemManp No. 54 AnNpiMan AND NICOBAR
IsLanDs

“That a sum not excecding
Rs 295,65.000 on Revenue Account
and not exceeding Rs 1,40,19,000 on
Capital Account be granted to the
President, on account, for or towards
defraying the charges during the
year ¢mding on the 31st day of
March, 1976 in respect of ‘Andaman

and Nicobar Islands’.”
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DEMAND No. 55—~ARUNACHAL
PrapEsu

“That a sum not exceeding
Rs. 3,89,50,000 on Revenue Account
and pot exceeding Rs. 1,17,33,000 on
Capital Account bhe granted to the
President, on account, for or towaids
defraying the charges during the
year ending on the 8lst day of
March, 1876 in respect of ‘Arunachal
Pradesh’. "

DeEmanp No. 56-—DaApra AND NAGAR
HAVELI

“That a sum not exceeding
Rs. 21,39,000 on Revenue Account
and not exceeding Rs. 24,04,000 on
Capital Account be granted to the
President, on account, for or towards
defraymng the charges during the
year ending on the 31st day of March,
1976 in respect of ‘Dadra and Nagar
Haveli'.”

Demanp No. 57—LAKSHADWEEP

“Thut a sum not exceeding
Rs. 38,21,000 on Revenue Account
and not exceeding Rs. 17,50,000, on
Capital Account be granted to the
President, on account, for or toward,
defraying the charges during the
vear ending on the 31st day of March,
1976 in respect of ‘Lakshdweep’. "

DeManp No. 38- -MiNIsTRY oF INDUSTRY
anp Civis, SUPPLIES

“That a sum not exceeding
Rs. 2,04,02000 ou Revenue Account
be granted to the President, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March, 1876, in
respect of ‘Ministry of Industry and
Civil Supplies’.”

DemaAND No. 59—INDUSTRIES

“That a sum not exceeding
Rs. 2,04,02,000 on Revenue Account
and not exceeding Rs. 31,25,58,000 on
Capital Account be granted to the
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President, on account, for or
towards defraying the charges
during the year ending on the 31st
of March 1976 in respect of
‘Industries’.”

JEMANT* No. 60—VILLAGE AND SMALL
INDUSTRIES

“That a sum not exceedmng
Rs. 4,66,80,000 o Revenue Account
and not exceeding Rs. 6,21,94,000 on
Capital Account be granted to the
FPresident on account, for or towards
defraying the charges during the year
ending on the 31st of March, 1976
1in respect of ‘Village and Smali
Industries’ ”

DeEmanDp No, 61—CiviL SUPPLIES AND
CrOpERATION

“That a sum nof exceeding
Rs 88,27,000 on Revenue Account
and not exceeding Ks ¢,46,12,000 on
Capital Accouni be granted to toe
President, on  account, for or
towards delraving the charges
during the year ending on the 3l1st
of March 1976 1 respect of
‘Civil Suppliey and Cooperation’ [

Demanp No 62—-MIiNisTRY OF INFOR-
M ATION ‘ND BROADCASTING

“That a sum not exceeding
Rs 5,85,000 o Revenue Account be
granted (o the President, on
account, for or towards defraying
the charges duning tue yea ending
on the 31st day of March, 1976 in
respect of '‘Mimistry of Information
and Broadcasting’ .”

DemAnND No 63—INFORMATION  AND
PupLiciry

“That a sum not exceeding
Rs. 2,49,41,000 on Revenue Account
and not exceeding Rs 37.42,000 on
Capital Accouni be granted to the
President, on account, for or
towards defraying the  charges
during the year ending on the 31st
of March, 1876 in respect of
‘Information and Publicity’ .”

DEmaND No, 64-—BROADCASTING

“That a sum not exceeding
Rs. 4,87,41,000 on Revenue Account
and not exceeding Rs 3,52,33,000 on
capital account be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of
March, 1976 in respect of ‘Broad-

(]

casting’.

DEMAND NO 65—MINISTRY OF LABOUR

“That - <um nol exceeding
Rs. 10,94.000 on Revenue Account
granted to  the  President, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March, 1976, n

respeel of ‘Mimistry of Labour’,

DeEmann No. 66—LABOUR AND
EMPLOYMENT

“That a sum not exceeding Rs.
6,03,82.000 on Revenue Account and
not exceeding Rs 96,000 on Capital
Avenunt be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 3lst of
March, 1976 1in respect of ‘Labour
and Employment’. ”

Dentanp No 67 -Ministrvy oF Law,

JUSTICF AND COMPANY AFFAIRS

“That a sum not exceeding Rs.
367,860,000 on Revenuc Account be
granted io the President, on aec-
count for or towards defray ing the
charges during the year ending on
the 31st day of March, 1976, in res-
pret of ‘Mimstry of Law, Justice

and Company AfTairs".

DeEMAND NO 68-—ADMINISIRATION OF

JUSTICE

“That m sum nol exceeding Rs.
444000 on Revenue Account be
granted to the President, on ac-
count, for or towards defraying the
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charges during the year ending on
the 31st day of March, 1976, in res-
pect of ‘Administration of Justice’ .”

Demant No. 69—MINISTRY OF PETRO-
teuMm AND CHEMICALS

“That a sum not exceeding Rs.
11,289,000 on Revenue Account be
granted to the President, on ac-
count for or towards defraying the
charges during the year ending on
the 31st day of March, 1978 in res-
pect of ‘Ministry of Petroleum and
Chemicals’ .

Demani  No. T0—PETROLEUM  AND
PETRO-CHEMICALS INDUSTRIES

“That a sum not exceeding Rs.
12,08,64,000 on Revenue Account and
not exceeding Rs 29,72,86,000 on
Capital Account be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst of
March, 1976 in respect of ‘Petroleum
and Petro-chemicals Industries’ .”

DEmanNp No. T1—FERTILIZER AND
CuHEMICALS INDUSTRIES

“That a sum not exceeding Rs.
3,01,000 on Revenug Account and
not exceeding Rs. ©0,74,72,000 on
Capital Account be granted to the
President on mccount, for or to-
wards defraying the charges during
thé year ending on the 31st day of
March, 1976 in respect of ‘Fertilizer
and Chemicalg Industries’ .”

DEmnianp No. 72—MINISTRY OF
PLANNING

“That g sum not exceeding Rs.
2,06,000 on Revenue Account be
granted to the President, on ac-
count, for or towards defraying the
charges during the year ending on
the 31st day of March, 1876, in res-
pect of Ministry of Planning' .”
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DemaNpd No. T3—STaTISTICS

“That a sum not exceeding Rs,
1,51,09,000 on Revenue Account be
granted to the President, on ae-
count, for or towards defraying the
charges during the year ending om
the 31st day of March, 1876, in res-
pect of ‘Statistics’.”

DEmaND No. T4—PLANNING
COMMISSION '

“That a sum not exceeding Rs.
56,860,000 on Revenue Account be
granted to the President, on ac-
count, for or towards defraying the
charges during the year ending on
the 31st day of March, 1976 in res-
pect of ‘Planning Commission’."”

DeMaND No. 75—DMINISTRY OF SHIPPING

AND TRANSPORT

“That a sum not exceeding Rs.
37,82,000 on Revenue Account be
granted to the President, on account,
for or towards defraying the charges
during the year ending on the 3lst
day of March, 1976, in respect of
‘Ministry of Shipping and Trans-
port’. "

Demaxp No, 76—Roaps

“That a sum not exceeding Rs.
11,52,85,000 on Revenue Account and
not exceeding Rs. 11,69,10,000 on
Capital Account be granted to the
President, on account, for or towards
defraying the charges during the year
ending on the 31st of March, 1976
in respect of ‘Roads’.”

DEMAND No. 77—PoRrTs LIGHTHOUSES

AND SgIPPING

“That a sum not exceeding Ra.
2,54,61,000 on Revenue Account and
not exceeding Rs. 32,32,93,000 on
Capital Account be granted to the
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President, no account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1976 in respect of ‘Ports,
Lighthouses and Shipping.’ "

DEMAND No. 78—ROAD AND  INLAND

WATER TRANSPORT

“That a guin not exceeding Rs.
8,16,000 on Revenue Account and
not exceeding Rs. 3,49,33,000 on Capi.
tal Account be granted to ithe Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1976 1n respect of ‘Road and
InfTang Water Transport’.’

DemManDp No. 79—DEPARTMENT OF STEEL

“That a sum not exceeding Rs.
6,50,02.000 on Revenue A:count and
not exceeding Rs. 32,80,22,000 on
Capital Account be granted to the
President, o account, for or towardg
defraying the charges during the
year ending on the 3lst day of
March, 1976 1n respect of ‘Depart.
ment of Steel’.”

DeMAND No, 80--~DEPARTMENT or
MiINEs

“That @ sum not exceeding Rs.
4,52,000 on Revenue  Account be
granted to the President, on account,
tor or towards defraying the charges
during the year ending on the 31st
day of March, 1078, in respect of
‘Department of Mines'. "

Demanp No. 81—MINES aND MINERALS

“That a sum not exceeding Rs.
4,22 53,000 on Revenue Account and
not exceeding Rs. 13,96,67,000 on
Capital Account be granted to the
President, on account, for or towardg
defraying the charges during the
Year ending on the 31st of March,
1978 in of ‘Mines and Mine-
ralg, ”
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DEMaND No. sz-—n:pum: or
SuppLy

“That a sum not exceeding Ras.
3,95,000 on Revenue Account be
granteq to the President, on account,
for or towards defraying the charges
during the year ending on the 3]st
day of March, 1976, in 1espect of
‘Department of Supply’. *

DeMaNp No. 83—SurPpLiEs AnD Dis.
POSALS

“That a sum not exceeding Rs.
1,42,59,000 on Revenue Account be
granted to the President, on account,
for or towards defraying the charges
during the year ending on the 31gt
day of March, 1976, in respect of
‘Supplies ang Disposals’

DEmManp No 84—DEPARTMENT oF
RenasiLitaTion

“That a sum not excecding Rs.
30,88,91,000 on Revenue Account and
not  exceeding Rs.  1,56,04,000 on
Capita] Account be granted to the
President, on account, for or towardg
defraying the charges during the
year ending on the 31st of Mareh,
1976 in respect of ‘Department of
Rehabilitation®

Demanp No, B85—MiNISTRY oF TovRIsM

AND Civir Aviarron

“That a sum not eéxceeding Rwg.
7,389,000 on Revenue Account - be
granted to the President, on account,
for or towards defraying the charges
during the year ending on the 31st
day of March, 1876, in respect of
‘Ministry of Tourism and Civil Avia.
tion*,

DeManp No. 86—METEOROLOGY

“That a sum not exceeding Rg.
1,58,23,000 on Revenu Account and
not exceeding Rs. 33,50,000 on Capi-
tal Account be granted to the Presi.

dent on secount, for or towards de-
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fraying the charges during the year Demanp No, 91—WATER SUPPLY AND

ending on the 31st of March, 1976 in
respect of ‘Meteorology'. "

Demanp No, 87— AVIATION

“That a sum nol exceeding Rs.
2,95,76,000 on Revenue Account and
not exceeciing Rs. 4.07,44,000 on
Capital Account be granted to the
President, on account, for or to-
wards delraying the charges during
the vear ending on the 3l:t day of
March, 1976 in respect of “Avia-
tion'. "

DEmane No 88- Tourism

“That & sum nol exceeding Rs.
55,58 000 on  Rovenue Account and
not caceeding s 97,24,000 on Cap.-
tal Account bhe granted to the Pre
sident, on account, for or toward.
defroymg the chavges during  the
year enthing on the 3lst dav  of
March 5976 o respect of *Tour-
1smt, "

DEMAND No. 89—MINISTRY OF WORKS
AND Housing

“Thal a sum not exceering Rs
8,37.000 on Revenue Aciount be
granted to the Preswdent. on  ac
count, for or towards celraying the
charge, durning the year ending on
the 31st day of March, 1975 1n res-
pect of 'Mimistry  of Works and
Housing' .

DEmAND No. 80--PubLic 'Wonks

“Thal a sum not exceeding Rs.
9.08,76.0000 on Revenue Account and
not exceeding KRs. 248.78.000 on
Capital Account be granted to the
President, on account, for or towards
delraying the charges during the
year ending on the 31st of March,
19768 'a respect of 'Public Works"”

SEWERAGE

“That a sum not exceeding Rs.
17,84,000 on Revenue Account be
granted to the President, on ae-
count, for or towards defraying the
charges during the year ending on
the dist day of March, 1976. in
respect ol '‘Waler Supply and Sewer-
uge', "

Demanp No. 92--HousiNG AND Ursan

DEVELOPMENT

“That 4 sim not  exceeding
Rs. 1,19,10,000 o5 Revenue Account
and not exceeding  Rs. 1,81,30,000
on Capital Account be granted to
the President, on account, for or
towards difraymmg the charges
during the year ending on the 31st
of March, 1976 in rospect of ‘Hous-
ing and Urban Development'. ™

DEMAND NO. 93--STATIONERY aND
PRINTING

“That & sum not exceeding
Rs 383 56,000 on Revenue Account
be  granted to the President, on
account. for or towards defraying
the charges during the year end-
ing on the 31st day of March. 1976,
in respect of ‘Stationery and Prin-
ing’. "

DemManp No. 94— DEPARTMENT
Atomic ENERGY

“That a sum not exceeding
Rs. 6,69,000 on Revenue Account
be granted to the President, on
account. for or towards defraying
the charges during the year ending
on the 31st day of March, 1976, in
respect of ‘Department of Atomic
Energy' .»
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Demanp No. 95—Aromic EnrFrcy KHE-
SEARCH, DEVELOPMENT AND INDUSTRIAL
ProJECTS

“That a sum not exceeding Rs.
7.83,01,000 on Revenue Account and
not exceeding Rs. 11,62,71,000 on
Capital Account be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st of
March, 1976 in respect of ‘Atomic
Energy Research Development and
Industrial Projects’.”

DEMaND No 96—NuUci EAR POWER
SCHEMES

“That a sum not exceeding Rs
5,36,15,000 on Revenue Account and
not excecding Rs. 6,94,11,000 on
Capital Account be granted to the
President, on account, fur or to-
wards defraymg the chaigos during
the year ending on the 31st day of
March., 1976 in respect of ‘Nuclear
Power Schemes'"”

Demanp No 97—DEPARTMENT oOr
CULTURE

“That a sum not exceeding R«
1,13.07,000 on Revenue Account be
granted to the President, on account,
for or towards defraying the charges
during the year ending on the 31st
day of March, 1976. in respect of
‘Department of Culture’.”

DeEMAND NO 98-—ARCHACOLOCY

“That a sum not exceerding Rs.
98,390,000 on Revenue Accouni be
granted to the Presideni, on ac-
count, for or towards defraying the
charges during the year ending on
the 31st day of March. 1976, in res-
pect of ‘Archaeology’.’”

Demanp No. 99—DEPARTMENT OF
ELECTRONICS

“That & sum not exceeding Rs
1.23,11,000 on Revenue Account and
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not exceeding Rs. 36,50,000 on Capi-
tal Account be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st of March
1876 in respect of ‘Department of
Electronics’™

DEmanp No. 100--DEPARTM 'NT OF
SciENCE AND TECCHNOLCGY

“That a sum not exceeding Rs.
1,43,97,000 on Revenue Account and
not exceeding Rs 25,00 000 on Capi-
ta] Account be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year canding op tha 3lst day of
March, 1976 in respect of ‘Depart-
ment of Scicnce and Technology”.”

DeManp No, 101 St vy oF INDIA

“That a sum not oweeeding
Rs 260,01 000 oy, Roevenue Account
he pranted to the President, on
aceount, for or towards defraying
the charges durmnz: the year ending
on the Jlst day of March, 1976, 10
respect of ‘Survey of Indwa’”

Dinmann No.o 107 Gravts 10 Councin
OF SCIN1IT1C aND INDUSTRIAL RLST{ARCH

“That & sum not exceeding
Rs 6486000 on Revenue Account
be granted to the Presudent on
account, [lor or {owards defraying
the chatges durmg the ycar ending
on the 1st day of March, 1976, in
respect of ‘Grants o Councid of
Scientific and Industrial Research’. ™

Drmasn No, 100- -DLEFARIMLNT OF
Spact

“That a sum not exceeding
Rs. 4,45.10.000 on Revenue Account
and not exreedmg Rs 1.38,58.000 on
Capital Account he granied to the
Piesident, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1976 in respect of ‘Depari-

ment of Space.’”
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DEManp No. 104—I.0K SABHA

“That a sum not exceeding
Rs. 70,34,000 on Revenue Account
be granted to the President, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March, 1976, in
respect of ‘Lok Sabha'”

Demanp No. 105--RaJva SaBHA

“That a sum not exceeding
Rs, 26,32,000 on Revenue Account
be granted to the President, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March, 1976, in
respect of Rajya Sabha’.”

Demanp No, 106—DEPARTMENT OF
PARLIAMENTARY AFFAIRS

“That a sum not exceeding
Rs. 3,22,000 on Revenue Account
be granted to the President, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March, 1876, in
respect of ‘Department of Parlia-
mentary Affairs’. ™

Demanp No, 107-—SECRETARIAT OF THE
VICE-PRESIDENT

“That a sum not exceeding

Rs. 83,000 on Revenue Account

be granted to the President, on

account, for or towards defraying

the charges during the year ending

on the 31st day of March, 1976, in

respect of :Secretariat of the Vice-
President’.”

15.10 hrs.

APPROPRIATION (VOTE ON AC-
COUNT) BILL®, 1875

THE MINISTER OF FINANCE
{SHRI C. SUBRAMANIAM): I beg to
move for leave to introduce a Bill to
provide for the withdrawal of certain
sums from and out of the Consolidated
Fund of India for the services of a
part of the financial y2ar 1975-78,

MR. DEPUTY-SPEAKER: The gues-
tion is:

“That leave be granted to intro-
duce a Bill to provide for the with-
drawal of certain sums from and out
of the Consolidated Fund of India
for the services of a part of the
financial year 1975-76."

The motion was adopted.

SHRI C. SUBRAMANIAM: I infro-
ducet the bill.

I beg to movet:

“That the Bill to provide for the
withdrawal of certain sums from and
out of the Consolidated Fund of
India for the services of a part of
the financial year 1475-76, be taken
into consideration.”

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That the Bill to provide for the
withdrawal of certain sums {from and
out of the Consolidated Fund of
India for the services of a part of
the financial year 1973-76G, be teken
into consideration.”

The motion was adopted.

MR. DEPUTY-SFEAKER We take
up clause by clause consideralion.

The question is:

“That clauses 2 and 3, the Sche-
dule. clause 1, the Enacting Formula
and the Title stand part of the Bill.”

The motion was adopted.
Clauses 2 and 3, the Schedule, Clause
1, the Enacting Formula and the
Title were added to the Bill

SHRI C. SUBRAMANIAM: I beg fo
move:
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{Introduced/Moved with the Recommendation of the President



